RAJYA SABHA  [2 March, 2006]

MR. DEPUTY CHAIRMAN: If the Supreme Court judgement is
there, why are you worried? ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI G.K. VASAN): Sir, the
Central Government is well aware that it is in the interest of Tamil
Nadu. It will, definitely, be in the favour of the State because it is to a
common cause.

MR. DEPUTY CHAIRMAN: Okay. Now, we take up the Special
Mentions. Shri Lekhraj Bachani.

SPECIAL MENTIONS

Need to give approval to Gujcot Act of Gujarat State

SHRI LEKHRAJ BACHANI (Gujarat): Sir, after withdrawal of
POTA, the Gujarat Government has passed Gujcot Act and sent for
approval to the President and the Central Government. The
Government of India suggested for making some amendments, which
were also made. This Act of Gujarat is on the lines of Moca of
Maharashtra. Gujarat is a border State, having hundreds of miles of
land and coastal border. There are so many instances of terrorism
and infiltration and import of illegal arms. Even the Chief Minister of
Gujarat is being given threats. Question of giving approval to this
Gujarat Act is pending for the last one-and-a-half years. Why is
Government of India not giving approval in spite of repeated requests
of the Gujarat Government? What are the reasons for delaying this
matter? Hence the Government of India, the Ministry of Home Affairs,
is requested to accord approval to this Gujcot Act of Gujarat State so
that it can control and combat terrorism or any possibility of such
happenings in the State.

Demand to check the growing market of obscene books in
Delhi
Y SEARTIT g1 (ISIAT) : SUFHTIRT S, W HRT Bl o1y

facetl 3 areelldl JI® -1 BT IR Gl a9 I8l & | U AN &
HATd® 59 €8 | o AN U Aiel H &1 ARl BUY BT GATh] HHT ofd & | 599
&9 ¥ QRIH -UAPT & UPTD A TP GHIER T BT YT Yep [TRT8 BILAT & |
g:@q IR I8 € 1 28R & W 8% I | ol §HTH1 IR STHT &l ol
THE 9 9% I8 7 (b IR@RI B TR TR B W 8 | F$hi I,
PHeUTY IR S S dTell YIhi & 59 dISIR & UTeh, BIS IS A g6 Txiad
g 1 QT 7, e IR R eIl | WRYR YRIH-UNDl B BTy
facell & IR BIC BRI & U onfe § Bt 8, <ifth s walfdred Wud faeed
HE | QU AR H 9 RS Bl RID] DI AEATS AR BUTS A

220



